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ITEMNO3 O COURT NO11 SECTI ONIX

SUWPREMECIURTOFI NDI A
RECORDOFPROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).12 989/ 2007

(Fromthe judgenent and order dated 2 8/ 09/ 2006 inWPNo. 5075/ 2005
HGH COURT OF BOMB AY AT NAG P U R

MHD.I SMAI L Petitioner(s)

VERSUS
DNKARVINAYAKRAODRLI KAR Respondent ( s)
(Wth prayer for interimrelief )

Date: 08/ 01/ 200 8 This Petition was called on for hearing today.

CORA M :
HONBLEMR JUSTI CETARUINCHAT TERJ EE
HONBL EMR JUSTI CEDAL EERBHANDARI

Y
For Petitioner(s) M. Shaad Anwar, Adv.

M. Subha sh Chandra Jain, Adv.
M

M

For Respondent (s) Mani sh Pital e, Adv.

Chander Shekh a r Ashri, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Adj ourned for two weeks.

(A.D. Shar m a) (Phool an Wati Arora)
Court Master Court Master

of The



